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FINANCIAL EXPRESS

OFFICE OF THE RECOVERY OFFICER
DEBTS RECOVERY TRIBUNAL PUNE

307 to 310, 3" Floor,

ing, Shivaji Nagar, Pune-411016
Date of Auction Sale : 24/08/2023

Corrigendeum

Bank of Maharashtra
Versus
Interface Electronics India Pvt. Ltd. & Oths.

It is notiied for information of all concerned that in the Sale
Proclamation dated 17072023 was issued in Transfer BEecowvery
Proceeding No. 10072012, Where the Auction Agency was wabsite:
http:llwww.mstcecommerce.com now It should be read as
www.drt.auctiontiger.net (http://drt.auctiontiger.net),
M/z E-Procurement Technologies Litd., Mob No. 079-68136802 /
09265562821 /09265562818 E-mail - Tilaki@auctiontiger.net

Other Details and descriptions contained in the sald Sale Prolamation
shall Remain same and unchanged.

Given under my hand and the seal of the Tribunal on this date :
01/08/2023

Linit Mo
Kakade Biz lcon B
TRC. Mo. 10072012

@ (S.J. Satbhai)
Recovery Officer-ll, Debts Recovery Tribunal, Pune

— RESEARCHDESIGNS & STANDARDS |

ORGANISATION, LUCKNOW

E-OT Tender no. 03235005
Principal Executive Director/Stores on behalf of President of India invites open
tender (Single Packet System) by this office as follows-

For complete details of tender conditions and Corrigendum issued in tender, if any.
Please visit IREPS website www.ireps.gov.in

Principal Executive Director/Stores/RDSO/Lucknow

W

[FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulation, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF APEX BUSINESS SERVICES PRIVATE LIMITED

no PARTICULARS DETAILS I
15"Name of comporate debfor | Apex Business Services Private Limited

2, Date of incorporation of corporate debtor 02.12.2010

3. Authority under which corporate debtor is ROC- Mumbai
incorporated/registered

4. Corporate identity number / limited liability | U74999MH2010PTC210539

identity number of corporate debtor

5. Address of the registered office and principal
office (if any) of corporate debtor

Unit No. 26, Ground Floor, Linkway Estate, Link Road,
Malad (West) Mumbai MH 400064

FORM NO. INC- 25A

Before the Regional Director, Ministry of Corporate Affairs
Western Region

In the matter of the Companies Act, 2013, Section 14 of Companies Act, 2013
and Rule 41 of the Companies {Incorporation) Bules, 2014
AMD
I the matter of M5 Nirmal BOT Limited handing its registensd offica at Unit Mo
316 & 317, C'Wing, Third Floor, Kanakia Zillion, LBS Marg, BEC Annexe,
KMumbai - 400070, Maharashtra, India, Applicant

Motice ks hereby glven to the peneral public that the Company Intending to make
an application to the Central Govemment under Section 14 of the Companies Act,
2013 read with aforesaid rules and is desirous of converting into a Private Limited
Company in terms of the special resolution passed at the Extra Qrdinary General
Meeting held on 317July, 2023 to enable the Company to give effect for such
COMVETSion.

Ay person winose interast is lNkely to be alfectad by the proposed change/status
af the Company may deliver or cause b ba delivered or send by registered post of
his ohiections supported by an affidavit stating the nature of his interest and
grounds of oppesitlon to the concerned Regional Director at Everest, 5th Floor,
100 Marne Drive, Mumbal - 400002, Maharashtra, within fourtean days from
the date of publication of this notice with a copy to the applicant company at its
registered office at the address mentioned helow:

For and on behalf of the Applicant
Mirmal BOT Limited

Sd/-

Neeraj Sanghi

Mominee director

DIN: 05110400

Registered Offlce Address:

Linit Mo 316 & 317, CWing, Third Floor,

Kanakia fillion, LES Marg. BRC Anrueas, Mumbai - 400070, Maharashtra, India
CIN: U 5201 MH20068PLC 164728

Date: 04.08.2023
Ptace: Mumbai

SANDEEP (INDIA)LTD

CIN: L51491MH1982PLC350492
301 PL899/F, Corporate Arena, Piramal Nagar Road, Goregaon West,
Mahendra Gardens, Mumbai- 400062
EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR
THE QUARTER ENDED 30TH JUNE, 2023 (Amount in ‘000)

BEFORE THE NATTONAL COMPANY [LAW TRIBUNAL
MUMBAI BENCH
C.P. (CAA) / 201 (MB) 2023
IN
C.A. (CAA) / 12 (MB) 2023

In the matter of Companies Act, 2013;
AND
In the matter of Sections 230 to 232 of the Companies Act, 2013;
AND

In the matter of Scheme of Amalgamation of Slintel India Private Limited
(“Slintel” or “Transferor Company”) with 6Sense Insights India Private
Limited (“6Sense” or “Transferee Company”) and their respective
Shareholders and Creditors (“Scheme”)

6Sense Insights India Private Limited,

a private limited company incorporated
under the Companies Act, 2013, having its
registered office at 91, Springboard,

Sky Loft, Creaticity Mall, Opposite Golf Course, )

Off Airport Road, Shastrinagar, Yerawada Pune-) ...Petitioner Company /
411006. CIN: U74999PN2018FTC182702 ) Transferee Company

NOTICE OF PETITION

TAKE NOTICE THAT the Petition under Section 230 to Section 232 and other
applicable provisions of the Companies Act, 2013 for an Order sanctioning the
proposed Scheme of Amalgamation of 6Sense Insights India Private Limited,
the Transferee Company with Slintel India Private Limited, the Transferor
Company, and their respective Shareholders and Creditors (“Scheme”)
presented by the Petitioner Company was admitted by the Hon’ble National
Company Law Tribunal, Mumbai Bench on 28™ Day of July 2023 and the same
is fixed for final hearing on 08 Day of September 2023.

Any person desirous of opposing the said Petition, may send to Petitioner’s
Advocate, a duly signed notice of such intention along with the grounds for
opposition or a copy of an affidavit shall be furnished with the notice, not later
than two days before the date fixed for the hearing of the Petition.

—_— — ~— ~—

A copy of the Petition will be furnished by the undersigned Petitioner’s
Advocate to any person requiring the same on payment of the prescribed
charges.

Dated this 04" Day of August 2023

Sd/-

Mustafa Motiwala

Advocate for the Petitioner

C/o Clasis Law and Associates,

Bajaj Bhawan, 1% Floor, 226,

Nariman Point, Mumbai - 400 021.

Email: mustafa.motiwala@clasislaw.com

Place: Mumbai

6. Date of closure of insolvency resolution process 06.07.2023
7! Liquidation commencement date of corporate debtor 07.07.2023 (Order received on 01.08.2023)

8. Name and registration number of the Insolvency
Professional acting as liquidator

Name- Manoj Anant Mainkar
IBBI Reg. No.: IBBI/IPA-001/IP-P01221/2018-2019/11926

Address of IP reg. with IBBI: B-203, Durvankur Coop.
HSG-SOCY Ltd; Sant danabai Road, Near Greater
Mumbai Bank, Vile Parle East, Mumbai Suburban,
Maharashtra ,400057.Email Id registered with IBBI:

9. Address and e-mail of the
liquidator, as registered with the Board

manojmmainkar@yahoo.com
10. Address and e-mail to be used for Process specific Email Id -liquidationapex@gmail.com
correspondence with the Liquidator | Process specific address:

B-203; Durvankur Coop. HSG. SOCY Ltd,
Sant Janabai Road, Near Greater Mumbai Bank,
Vile Parle East, Mumbai Suburban, Maharashtra ,400057

11| Last date for submission of claims 31.08.2023

Quarter Quarter Quarter Year
ended Ended ended Ended
PARTICULARS 30-06-2023 | 31-03-2023 | 30-06-2022 | 31-03-2023
"UNAUDITED| AUDITED [ UNAUDITED| AUDITED
Total income from operations(net) | 3,264.18 | 1,150.91 9,853.29 | 27,183.83
Net Profit/ (Loss) for the period
(before Tax, Exceptional and Extra
ordinary items) 2,997.44 76.19 500.21 8,168.40
Net Profit/ (Loss) for the period
before Tax (after Exceptional and
Extraordinary items) 2,997.40 76.19 500.21 8,168.40
Net Profit/ (Loss) for the period
after Tax (after Exceptional and
Extraordinary items) 2,436.72 243.63 959.45 8,194.98
Total Comprehensive Income for
the period (Comprising Profit/
(loss) for the period after tax and
other Comprehensive Income
(after tax) 2,436.72 243.63 959.45 8,194.98
Equity Share Capital
(Face value Rs 10) 32,450.00 | 32,450.00 | 32,450.00 | 32,450.00
Reserves (excluding Revaluation
Reserve as shown in the balance
sheet of previous year) 7,838.45
Earning Per Share in Rs
(of Rs. 10/-each) (for continuing
and discontinued operations)
(not annualised)
Basic 0.75 0.08 0.30 2.53
Diluted 0.75 0.08 0.30 253
NOTE:

1. The above results have been reviewed by the audit committee and thereafter were
approved and taken on record by the Board of Directors at its meeting held on
03.08.2023

2. The above results will be available on Company's website www.sandeepindia.org

Sd/-

Rashmi Dalmia
Managing Director
DIN: 01347367

Date: 03.08.2023
Place: Mumbai

SUPRA PACIFIC FINANCIAL SERVICES LIMITED
CIM: L7 140MH1BIEPLC0AG54T, GET: 32AAACMI4ETCIZY
Regd. Odffica; Ma: 3, Ground Floor, Buikding Moc 12, Amar Miksten Nr, JB Negar Post Ofica,
JB Magar, Andher Eagl Mumbsal, Mumbal Gy, MH - 400053
Web: s suprapaciiic.com, Emall; info@suprapacfic.com Ph: 0434 GERSES5

HOTICE TO THE MEMBERS OF THE COMPANY FOR THE 37™ AMNUAL GENERAL MEETING,
REMOTE E-VOTING INFORMATION AND BOOK CLOSURE DATES

Dizer mambans)

1. Malice is heraby given that tha Thirly Saventh Annual Ganeral Mealing af $he Company [*37th
AGMT) vill be comvenad on Thursday, Auguss 24, 2023, 8% 11 ; 00 AW, EST, through viden canfarencing
(W) Cther Ardo Yisual Meaars [CAVRD I compliance with &l spplicable prowiskons of the Companies
Ack, 2013 and naies made Were under, the SEBI (Listing Obligaton and Disciosure Feguirements)
Ragulation, 2015 Reaad with tha Mnstn of Corporate Mlairs General Cartular Moo 102022, dabad
28tk Dacember. 2022, General Gincular Mo, 022022 dakad 05th May 2022 Genaral Circular Ma.
Crd0d deted 13th January 2021 and Genergl Cincular Mo, 202020 dated -05th May 2020 slong
with other applicable Circulan issued by the MCA and SEBI fo ransast the busingss set aut in the
paitice caling the AGM

2 In ling with the aloresaid circidars, the electronic capies af the Motice caling 37 AGM and Armual
repoet toe the FY 202-23 have been duly cdespatchad o all hose members, whose emall aloresses
are registered wilth the Compary/Regisiner and Transler Agerits or Deposiiory participants.  Members
can jain and padicipata in e 371 AGM throwgh VOEWM RBclty only. Tha instruclion Yor jpinng e
37th AGM and the maniner of paricipetion in the remale elecironic wotfing ar casling vote theough he-
yoling syssam during the 37 AGM are provided in the Matice of 3th AGM, The afterdancs of fhe
Membiers attending AGM through VO QAVM will be courted for the purpese of ssceraining the
uarum under seclion 103 of the Companies Acl, 2013, The ralice ol 37 AGM and Arnual Bapor
is #sn made awddabia on the wabsite of the comparny' i.e., wivw supmpacitic oon, and websta o fe
slock exchange ie., BSE wwe beaindia com and Central Depasitory Services (India) Limiled (COSL)
website at www ewotingindia.com.

3 Membars whosa email addreszes ara nol ragislerad with the deposiaries can register tha same
foer cbiaining login credensials for E-vating for the resolutions proposed in this nofice in the following
MEnNaT,

g For Members holding sharas in physical moda:

sand duly signed requast lefter and loam along with Supporing documands b0 HTA Lé.. Purva
Sharagistry (Indig] Prvata Limited at Unit Mo, 9, Grourd Floor, Shie Shakli Inc. Es8, J. R. Baricha Marg,
Lower Panel Easl, Mumbai, Maharashire 400011 or scanned copy by mail &l suppar@ purvashare.com
and provide the following dedails;

1. Falo ha.
Z. Name af shareholdar
3. Addhar (Sell aflested '3JI:I|:I:.'.IL

5. Comlect Mumbsr

B E-mail ID

T. Scanned copy of Me share cerificate (frant and Dack)

bl For Mambars halding shares in Damal mode

Pleasa updabe yaur email id and mobiie number with your respecive Depasilory Parlicipant (DF).

For individuals hokding shanas in Demal mode, plaase updabta wour emal k and mobde rumbar with
your respective Deposilory Paricipant which is mandatory while E-woting and joiring wirual mestings
thrawgh the Deposiony.

Ramale a-ofing, e+nding and atlending the AGM: Pursuart 1o Saclion 108 of the Comparsas Acl,
2013 read with the ralavant rules made Sereunder and regulation 44 of fhe Listing Regulations, the
Comgpany i pleasad to provide the faciliy to the members o exercise their right to vobe by electronic
means on 3l resalutions e forh in the Notice of The 37% AGM,

The remate a-woting period wil commence from 2,00 AM on Monday 219 August 2023 and will end
a1 5.00 PM on Wednasday 237 August 2023, The e-wating partal shall be disabled by M's Centra
Dirposatany Sirvites {lnde) Lirted thessater, Thie mambarg whio e nol casted ther vali Ikegugh
tha ramale a«oing shal ba sligitle & cast their vobe Throwgh e-voling system available durng e
AGM. Only persans whise nama & racorded in fhe Ragister af Mambars o in [he Registar of banslical
owners maintaned by the deposiiory 88 on the cut-off date, e, Thursday, 17 August, 3023 shal
b ertled to auall the faciity of remote e-Voting or e-Vidting at tha AGM, The vating rights of the
Members shall be in properion to Beir shane of the pakd-up equity share capital of the Company as
of he cul-olf date e, Thursday, 177 August, 2023
Fursizanl 1o Sechan 91 of the Companies Acl, 2093, read with Rute 10[1) al the Companies
(Managamenl and Adminisration) Ades 2014 and Reguialtion 42 of SEBILODA) Regulations 2015,
the Ragistar al Mambars and Shana Transter Socks of e compary will reman cosad rom Friday,
tha 18% August, 2023 to0 Thursday, 185 August, 3023 [both days inclusiva) for the purpose of Anmusl
General Magting
The abawa infarmation is being issued for the banedit af abl #he Members of tha Campary
Fior Supra Pacific Finaneial Services Limited
S
Leena Yezhuvath
Campary Secredary

Flaca: Kochi
pr.in

FORM G (EXTENSION)
INVITATION FOR EXPRESSION OF INTEREST FOR
OGD SERVICGES LIMITED
OPERATING IN ON-SHORE AND OFF-SHORE DRILLING SERVICES AT MUMBAI

{Under Regulation 36A(1) of the Insolvancy and Bankruplcy Board ol India
{Insolvency Resolution Process lor Corporale Persons) Regulations. 2016)

RELEVANT PARTICULARS

0G0 SERVICES LIMITED
M Mo VS 3090 H2006PLC 1637 7S
| AN Mo ARBCEEITEH
34, Fioor 3. 731,/2. Air Condition Market Bulliding,
Fardit Madan Mohen Malviya #Meng, Tardeo
Murmbal - 200034, Mahasashtra
[ Mot fvaitabia
| 'i'."lE i I;,il'!":p%-l'ﬁl dioes nol Rianse By imrmduabbe fiveod
fssels &5 per the auded Financial Siatemend as
| on 31032022,
Mot Bvailakie

L. | Mame of the corporate dettor
along with PAlM/ CINS LLP Mo,

Z.| Aodress of the registered affice
.| AL of website

.| Details of place where majority of
fizizd assets are ocated

AN

& | Installed capacity of main
| products/sarvices
&, | Quantity and value of main
productsy services sald in last
financial year

| A= per the last audited Financial Statement Le.
31052022 there was (1) revenue of INRIOEL
Crores from Rig aperating and Chartarng:
(i} Revense frorm Sale of Scrap s INK 0,18 Crores;
ardd {iti] other income of INR T.57 Crores dusing the
F ending 31,/03/2022,

[ 1= ONE a5 per available information

| & dogumenis can be obtained by sending email
at Process E-mail id; cirpopdservices@gmail com
ard vikas. fuptaEtngoa.com

1. . r-.luml,:-e-.; ol E:IPIIFI'I'_I!.*Et.'ﬁ'." WOk s
5. | Furthar detaibs incheding last
available inancial statemants
[with schedules) of two vears, ists
of creditors, relevant dates for
subsaquent avents of the process
| are evallable at: |
9, | Eligibility far resolition applicants | Can be obdained by sendng emall st Pracess
under saction 250250 of the Code | E-mall i: cirpegdsendces@pmaicom ard
i5 available at | vikasguptadbngea.com

10 Last date for receipl of expression | 19/08,2023
_|ofinterest . . :
11 Diavber of essue of provisiona listof | 29908,2023
prospective resolution applicarts |
121 Last date for submission of O 002023

ohjections to provisional list

13! Process email 1D 1o submit EOI | cirp.ogdservices@gmail.com

1) Allthe Eols received will be reviewed by the RF as well as the Col and thereafter further
information/documents related o the process will be prowided 1o the shorlsted
parnes,

21 The RF/ColC shall heve discretion tachange the criterla for the Eol at any podnt of time.

3)The RPAYCoC resarves the right to cancel or modify the process/applicationtimeatineg
withoul assigning any reasons and withoutarm lRility whalsoeses,

44 Furtherdetails ara sat out in datailed invitation of Exprassion of Interest {Eal), which are
o be read together with associated disclaimers and qualifications in Eol

SiThe progpective resalution applicants who had submitied {heir Eqd, v pursuance of
Form G dated 25 May, 20023, and whose names are appeanng in the provisional kst of
prospactive resslution applicants dated 3" June, 2023, published by the RP will be
considered a5 prospective resofulion applicants under this intation for Expression aof
interest and no fresh Eols need to be subrmitted by them.

&) Fieasa note that the corporate insolvency resolutson period for the corporate insolvancy
reEsalulion process af the Cosporale Debior, wnlass exktended by an ordér af the Honhle
MECLT, expires on August 8, 20023, The invitation under this Form G and the Eol as wall as
the subsequent process thersunder, issubject to approval of extension of the corporate
inspheancy resodution period by the Hon'bie MCLT,

Deanfler : 04082023

Place : Mumbai

Sd/-

Vikas Prakash Gupta
Resolution Professienal
IBBI/IPA-DOL/ IP-POOR01 2017-18/10885

G0 Seraces Limited

3-19, Shreewardhan Complax, Mezzanine fioor, besides Landmark Building.
Ramdaspath, Wardha Road, Nagpur, Maharashtra-440010.

1.Notice is hereby given that the National Company Law Tribunal, Mumbai Bench Court IV has ordered the
commencement of liquidation of the Apex Business Services Private Limited on 07.07.2023 (Order received on
01.08.2023).

2.The stakeholders of Apex Business Services Private Limited are hereby called upon to submit their claims with
proof onorbefore31.08.2023 to the liquidator at the address mentioned againstitem No.10.

3.The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit
the claims with the proofin person,by post or by electronic means.

4.Submission of false or misleading proof of claims shall attract penalties.

5.In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by such a
stakeholder during the corporate insolvency resolution process under the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016, shall be deemed to be submitted under
section 38.

E-AUCTION NOTICE

M/S INDEPENDENT TV LIMITED (IN LIQUIDATION)
(THE COMPANY)
Regd. Address of CD: H Block, 1st Floor, Dhirubhai Ambani Knowledge City,
Navi Mumbai-400710

Liquidator-Anup Kumar
Liquidator Regd. Address: Chamber No. 734, Western Wing,
Tis Hazari Court, Delhi-110054
Liguidator Communication Address: C-T08, | Thum Tower-C,
Plot No. Ad0, Sector-62, Noida, UP-201301
Email ID: lig.itvli@gmail.com | Contact No.: 0120-6870711 & 8929

E-AUCTION
Sale of assets of the Company under Regulation 324 of IBBI
(Ligwdation Process) Regulations, 2016
Last date to submit bid: 24.08.2023 (With unfimited extension of 5 minutes each)
Sabe of assets of the Company namely Mis Independent TV Limited (In Liquidation) in
possession of the Liquidator, appainted by the Hon'ble Mationa! Company Law Tribunal

WCLT", Mumbai vide order dated 17 032023, The sale of company will be dones by the
undersigned through the e-auction plathorm hitps:iight2vole. infeauction/

i Particulars . | gy [Rcemei
1.| Sale of Corporate Debtor as awhole ona |29,08,00,000] 2,90.60,000) 50,00,000

gaing concerm basls including Plant &
Machinery situated at Mumbai H Block,
18t Floor, Dhirubhai Ambani Knowledge
City, Mumbas-400710 and at Whitefield
t house, Bangalore and including 7 Bolero
|Vehicle, Financial Assets, Ongoing/
upcoming Legal mathers.

(Under regulation 32A of Liguidation
Requlations, 2016)

Sd/-Manoj Anant Mainkar

Liquidator in the matter of Apex Business Services Private Limited}
IBBI Reg. No.: IBBI/IPA-001/IP-P01221/2018-2019/11926

AFA No.: No:-AA1/11926/02/111223/105080 (Valid up to 11.12.2023)
Address of IP reg. with IBBI and Process Specific Address:

Date: 03.08.2023
Place:Mumbai

Near Greater Mumbai Bank, Vile Parle East, Mumbai Suburban Maharashtra 40005f
Email Id registered with IBBI: manojmmainkar@yahoo.com

—Pmcesrspecrfrcfmaﬂ'ld liquidationapex@gmail.com

[~ CLASSIFIED CENTRES IN MUNBAT |

NAC
Bandra (W),
Mobile : 9664132358

Reckon
Bandra (W.),
Mobile : 9867445557

Space Age Advertising,

Bandra (E)

Phone : 26552207

Mobile : 9869666222/ 9869998877

Kirti Agencies,

Khar (W),

Phone : 26047542.
Hindustan Advertising
Vile Parle (W),

Notes to Auction Process:

* For abundani clarity it is clarfied here that assets are sold on “as is where is basis”,
“as is what is basis", “whatever there is basis’ and “no recourse basis” a5 on the
handover date.

* The Sale of the Corporate Debtor as a going concemn proposed to be sold on “as is
where is basis”, “as is what is basis", "whatever there is basis" and “no recourse
basis" and the proposed sale of .ﬂ:ssets of the Company does not entail transfer of any
lithe excepl the itk which the Company had on its Assets as on date of transfer. Whilstit
i5 ol the intention 1o transfer any liabilities associated with the Assets, the Eol Applicant
i5 advised to asceriain all statutory liabilities | taxes / demands | claims [ charges aic,,
outstanding as on date or et to fall dua inrespect of the relevant Asset.

+ This notice shall be read in conjunction with the Sale Process Memorandum containing
defails of the assets online E-Auction Bid Form, Declaration and Undertaking Form,
General Terms and Conditions of the E-Auction which are available on the websile
https:iiright2vete.infeauction or Contact: #0120-68T0711, 8929015290, E-mail :
lig.itvi@gmail.com,

«+ Disclaimer : The advertisement purports to ascertasn the interest of Bidders and does
nod creale any kind of binding obligation on the part of the Liquidator, The Liquidator
resenves the nght to amend andfor annul this invitation incheding any timelines or the
process involved herein, without giving reasons, atany time, andinany respect. &,

ANUP KUMAR

LIQUIDATOR, M/S INDEPENDENT TV LIMITED
IEBI REGD. NO.: IBBI/IPA-002/IP-N00333/2017-18/110911

Date ; (/082023
Place: Murmbai

Phone : 26146229

Promserve
Vile Parle (W),
Mobile : 9167778766

Venture
Andheri (E)

BHARAT SEATS LIMITED

CIN: L34300DL1986PLC0O23540

Regd. Office : 1, Nelson Mandela Road, Vasant Kunj, New Delhi- 110070
WEBSITE: www bharatseals.com: E-mail: seals@bharatseats. nel, Phone: +97 S643339870-74; Fax:; 0124-2341168

(Rs. im lakhs excepl per share dats)

Phone : 61226000

STATEMENT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED JUNE 30, 2023

Phone : 26839686 | 26830304. Notes:

Zoyz Creations i)

Andheri (W),

Phone: 022-26288794

Mobile: 9833364551/ 9820199918
b ?

P V. Advertisers, vearw bharatseals com

Jogeshwari (W) B

Phone: 26768888

Mobile: 9820123000

Neha Agency, £
Goregaon (E),
Phone : 2927 5033.
Mobile : 9819099563.

ikl o 03rel Flu@p.l_ M3

csp

Goregaon (E)
Mobile : 8652400931
Place: Gurugram
Shark Enterprises, DATE: 03 August, 2023

Goregaon (E),

Anuja Media Quarter Ended Year ended
Andheri (W), 3. . 06 1 1.03.2023
Mobile : 9152895703 Mo Particulars 30.06.2023 | 31.03.2023 | 30.06.2022 | 31.03.2023
{Unaudited)| (Audited) |(Unaudited)| [Audited)

Bombay Publicity
Andheri (W) 1 |Total Income from Oparations 25,384 46 JOATTST| 24 B0 87| 10551374
MRl 7 |Met Profit for the period (beloreTax, Exceptional andior
Carl Advertising, Extracrismary ibems) 638,99 1.050.95 478.19 £.963 .08
Andheri (W), B 1 ol
Phone : 6696 3441 | 42. 1 |Nel Profil lor the period belore tax (afer Exceplional ailfoi

. Lo Estracrdinary ilems) 6389 1,050,895 AT8.18 296109
Gauri Press Communication,
Andheri (E), 4 |Net Profil for the pedod afler e (aftor Exceplional andior
Mobile: 9820069565/ 9820069568 Etlmu*m”]‘ items) 467,35 136 .86 156.07 2 154,64
f@l’;”:l Ifu(lgi)city 5 [Total Comprehensive Incoma for the peried [Comprsing Praf for the

naneri g
Phone : 28253077 persod (after fax) and Other Comprehensive Income (afier tax)) 47144 140,31 16037 21707
Mobile : 9920992393 6 |Equity Sharo Capita 628,00 628,00 628.00 628.00
Lokhandwala Advertising, 1 |Dthed Equaty (Hesorves) (exchading Revaluabon Resare)as shown
‘;ZZ,’:Z.’Z(Z),;4274/26316960_ ____|in the Audited Balance Sheet of the year ] 1400558
1 ]

Multimedia Informatics B |Eanings Par Swre ol . 2~ anth)
Andheri (W), IInr -_nul.u'rum] pnd discontinued operstions) {In Rs.)
(HANIEED ) Basic (Rs.) 1.49 2.35 1.13 6,86
Prime Publicity Services, (&l lh|u|u-|j iRs.) 1.48 2.35 1.13 G.BG
Andheri (E), . - ! .

Thoe above is an oxiract of the dotalled formal of Cuariorly Annual Financisl Rosults Rled with the Siock Exchangs under
Hugulahon 23 of tha SEBI (Listing obigations and Dischosure Requesmients). Hegulations, 2005, Thi full losmsl of thies Chearbistily
Financul Hasults aro avallabla on the websiles of tho Sock Exchange(s), www biomndia com, and on the Company's wabdda

The aboye fnancial results of Bharat Seats Limited (“the Company”™) have been prepared in accordance with indian Accounting
Stanclards (Ind-AS5) a3 prescribed under secton 133 of thee Companies Acl, 3013 read with Rule 3 of the Companies (Indian
Accountng Standards) Rules, 2005 a8 smiandod

Thet above linancial resulls have bean reviewad by the Audit Committee and approved by the Board of Direclors sl their mesting

Fer and on behall of the Board ol Direciors

Sl
(Rotit Relan)
Chairman and Managing Directon

Phone: 022-26863587

Adresult Services,
Goregaon (W)
Phone : 28762157 | 28726291.

Samartha Advertiser Pvt. Ltd.,
Goregaon (E),

Phone: 26852294

Mobile: 9594969627

Target Media,
Goregaon (E),
Mobile: 8692959648/ 9702307711

AD Support Advertising,
Malad (W),
Mobile: 9869463650

Bijal Visual Ads.,

Malad (W),

Phone: 28835457/ 28805487
Mobile: 9322265715

| PROPERTIES

Godrej Properties Limited

CIN No. L74120MH1985PLCIE5308

Regd. Office: Godres One, 5° Floor, Pirojshanagar, Eastem Express Highway, Vikhroli (East), Mumbal 400 079, Maharashtra, India;
Tel. +81 22 6168 B500; Fax: #8941 22 6169 8888, Email: secretarialfgodrejprapertes com; Website: www godrejproperties com

EXTRACT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS

FOR THE QUARTER ENDED JUNE 30, 2023

AFA Validity Date:- 21/03/2024 Email id:- vikas.gupia®bngca,com - — o [‘7Lr i ETWEEJ
| 8r,| uuartat Endad I'.'luar'tar Endad l:'.'luar't&r Endad ’ﬁ"aar Endnd
Ho. Particulars 30.06.2023 31 03.2023 30.06.2022 31 03, EM.'E |
1Ur1-aud|tal:|] [hu:llted] 1Unaudrted] [Au:illed:l
'5| LEK SIM FBIEI-EEEEWHHE‘D&HELEM&LHEEM ITED 1 Ft{!-.fer'.ua Trum u:perahcr-s 93E IZIEI 1,646.27 ?4—1 ET-' 2 152 EE
( I \J h 3 ; 2 | F‘r:::ﬂ heiure lax 19292 | 568,73 ?E- E-]E ?95 27-'
Wil REALTY LTD. SANT GADGE MAHARA) CHOWIK, BUBBAI- 400011 — L heteroit ol kxRt il
Tel Mo+ 22 2308 2951 Fax Mo: +91.22 2307 2773 3 | Profit aiter tax 133.69 | 453.87 | 43.31 | EE_@I.ﬁE_l-:
Wiabsila | wiwwsirples-group.oom E-mail : investors & simples-group.conm 4 | Profi t aﬁarTa.:-: |ﬁ.ﬂar Ncn Canlm]mq Interﬂs.ﬁ 124.94 41214 4555 | 571.33
Sl R Tl 5 | Total C-::nrnL‘:':'EhEnsr-.'E Income 134,06 455,64 | 812] ez
1 3 7 F':au:l-.‘p Et}afﬂ'p' Share Ca |ral { face value par share: T5 :. 135.01 138, |ZI1 438, EI'EI- 13.*9 II|1
FOR THE QUARTER ENDED 30TH JUNE, 202 Fl
= H.ef n "ﬂkhi“:e::;e;n:: dﬂ:: B Earn-r.gs Per-Share [ * Hntﬁ.nnuallsed] |ﬁ.rr'r:|unt in INR}
uarter ended ear ¢ arter en - - -1 {
i Particulars MEAD] ARG 06 ia| Raget) 459 | 14.82") 164" | 2055 |
Mo. (Unaudited) (Audited)]  (Unaudited) |,I:|| D-.-'iuLEI:I (E,u 4 55 . 14.82° . 1.64" ; 2055 5
1| Total incorne from Operations 98.47 158.19 94.81 Key numbers of Audited Standalone Financial Results
a et Prodil for the pariod [bedone shane of lassof
associates, exceplional itams and 1Ex) 72.50 172.49 60,44 {? in Emes]
3 | Net Profit for the period before tax {after shane of Sr. Quarter Ended | Quarter Ended | Quartﬂ Enl!ed Year Ended
| [ associabes and eplional #ems 495 55 1849.23 30,20 | fsre e S
i e & o patculars Wos2028 | 1032023 | 0962022 | 31032023
of associatas and excaptional tems) 304.63 126.74 44,93 . {Unaud!t-nd} Mudltad} ll..!na.udltud] [Audltud]
5 Total comprahensive incoms for the pariod — - —
" [comprising prald Tor the period {afer tax) and olher 1 RE'I'EHUE f""ﬁm ':'I-"FTQ'“U”E 3['9 E'E E'*':' 33 21‘1 15 1 155 EIE-
comprahensne Incoma [aﬂar taxl] 410,07 i Al | 3.1 E Pr'l:l'ﬁ1 J:'Efl;'fe t-a:‘ ] EE 11 3":6 25 18“3“ E1 33':' ﬂd
& Enquity Share Cagpital 298,14 23914 299,14 -
7 Cfer Equity excluding revalzbion resena - 10.718.22 - E‘I | Profi EﬁEF lax 121 34 266 5'2 14'}51 | 6‘55 E?
a E-"‘E:"H* F‘:‘f -'P'h;"’-“ i"'*; “1'; '3"1:;'11' {For *‘-“I"';:I#"H 4 | Paid- -up Equﬂ.‘g.r Share Ca-pllal [{ace value per share: T3 139.07 | 139, EIT 134.00 139, [11
and discontinuad oparations)- (Mol annuslsed) - T
Basic & Dikded 13,19 4,24 1,50 5 | Raserves [a:tduﬂr:!.g Revaluation FEEEEW‘E" !},EIEE.?E [ El 806,12 | 9285 27 9,3!36.12 [
ot e i 6 | Networth 10.067.73 | 984513 | 942527 | 994513
e = ' ; | & :
1 Tha above is an extract of tha detailed format of Quartery Consolidated Financial Results fled with the Stock LD GH:IES t Thnid 1 b Sbdh | BARG
Exchange under Regulation 33 of the SEBI [Listing Obligatons and Disclosure Requirements) Regudations 8 | Debt Equity Ratio 'HE‘] 0.56 | 0.42 | 0.1 | 0.42 |
2015, The full format of the Quartarly Conzolidated Financial Results are avadable on the website of the Stock [ Earmions e OF I [ [ | 1
Exchange, waww Deeindia.com and the Cormpany's wabsile, vwass, sirnglas-qroop.oom, 9 __E_E__T_I:I_II'IQE ?_‘E_'T_Shﬂ"ﬁ b Nm Aﬂﬁhﬂllm:l I:u'!'.I'I'IEILII'I'l i IHH] : e} — 1 -
& Tha abova rissults havve baen reviawad by the Sudt Commithes: and approved by the Board of Direciors a thair {a:' Basic (%) 4 ‘iﬁ H'EE. 5":'5. 23.58
meseting held on Srd August, 2023. [I:l'l DIIU[EI:I {E’I 4, EE" ' g EEI' o ':l5' 2358
3 Theabove inancial resuts have been prepared in aecondance with the Companies (Indan Accounting Standards) [ o ey aq |
Rulaz. 2015 (Ind AS) as prazcripad under Saction 133 of the Companies Act, 2013 and ofhar recognised - 1|:| ' DEhl SENIW CDI'EHEIE Hi:'ﬂ:ll.'.l {DSCH} U EL'l ' I:'] 'J"ﬁ' £ 21 0.81
accouniing pracioes and policies 1o the extenl applicalie 11 | Interesi Service Cowerage Ratio (ISCF) 166 | 336 | [ 321 | | 292

4 Additiorsal infarmabon an Standakong Foancial Results s as below:

By Order of the Board
For Godrej Properties Limited
Pirojsha Godre
Executive Chairperson

Mote : (a)The above is an exiract of the detailed format of Quarerly Financial Resulls flad with the Stock Exchanges under Ragulation
33 and 52(4) of the SEBI (Listing Obligations and Disclosure Reguirements) Requlations, 2015. The full format of the CQuartesy
Financial Results are available on the Stock Exchange websites viz. www bseindia,com and www.nseindia.com, The same is also

(k) For the item referred in sub claus: (i} to [q) of the Regulaton 52(4) of SEBI (Listing Obligations and Disclosure Requirements)

(¥ In Lakhs)
; Quarterended | Year ended| Quarter ended . .
Particulars 082023 21,03.2023 90.06.9022 Place: Mumbai
{Unaudited) {Audited)] (Unaudited) Date: August 02, 2023
Total incoma (including othar incoma) 2R35T TET .80 24078
Profitlnss) bafore tax 405 66 172,44 .44
Profitiloss) afer lax 30574 120,00 4517
For Simplex Realty Limited 7 s : >
ot o mgd,-_ available on the Company's website viz. www.godrajproperties.cam
Mandan Damani
Plasce: Mumbai Chairman & Managing Director . ;
nateu-_.trud gm_:'ﬂ_,ﬂt. I ﬁﬁmgmﬁ Regulations, 2015, the pertinent disclosuras have made 1o BSE Lid. and can be accessed on www. bseindia.com




